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Mot Cowezssron (Fmsr Amawn-
MeNt) RuULzs.

The Minister of State in the Minis-
try of Steel, Mines and Metals (Shri
P. C. Sethi);:

I beg to lay on the Table a copy
of the Minera] Concession
(First Amendment) Rules,
1967, published in Notifica-
tion No. G.S.R. 360 in Gaze-
tte of India dated the 16th
tion (1) of secuon 28 of the
Mineg and Minera] (Regula-
tion and Development) Act,
1957. [Placed in the Library.
See No. LT-163/67].

HaLr YEARLY RIPORT ON ACTIVITIES OF
Com Boamrp

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
shi):

I beg to lay on the Table a copy
of hall-yearly Report on the
activities of the Coir Board
and the working of the Coir
Industry Act, 1953 for the
period from the 1st Apnil,
1968, to 30th September
1066, under sub-section (1)
of section 19 of the Coir In-

dustey Act, 1953, (Placed m
the Library, See No, LT-164/
67].

NorricaTiONs UNDER CEnNTRAL Snk
BoArp AcT aND EsSENTIAL COoMMO-
pITIES AcT & ANNUAL REPORT OF
KHADI AND VILLAGE INDUSTRIES
ComMMISSION,

#hrl Mhaft Qureshl: I beg to lay
on the Table—

(1) A copy each of the following

Notifications ynder sub-sec- .

tlen (3) of section 13 of the
1848: —

(1) The Central S8ilk Board
Employees Pension Fund
Rules, 1966, published in
Notification No. G.S.R, §0

Gazette of Indla dated the
21st January, 1967,
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i)

g
Gazette of India dated“the
2lst January, 1967.

The Central 8Silk Board
(General Provident Fuad)
Rules, 1088, published in
Notification No. GS.R, 93
in Gazette of India dated
the 2ist January, 1967
[Placed in the Library. Ses
No. LT-185/87].

(2) A copy each of the foillowing
Notifications under sub-sece
tion (8) of section 3 of the
Essential Commodities Act,
1983:—

(i

(ii)

(1)

(iv)

(v) The

The Art Sllk Textiles JProe

duction and  Distribution
Control, (Third Amend-
ment) Order, 1968, pub-
lised in Notification No. S.
O. 3532 in Gazette of India
dated the 26th November,
1866.

The Textiles (Productinn
by Powerlooms) Control
(Second Amendment) Or-
der, 1968, published in
Notification No. 8 O. 3818
in Gazette of India dated
the 3rd December, 19686,

The Woollen Textiles (Pro-
duction and Distr.buliea
Contro!) Fourth Amend-
ment Order, 1966, pub-
lished in Notfication No.
80. 3617 in Gazette of
Indla dated the 3rd Decem-
ber, 19686.

The Textiles (Production
by Kniiting, Embroidery,
Loce-making and Printing
Machines) Control {Amand-
ment) Order, 1967 pube
lished in  Notification No.
8.0, 374 in Gazette of India
ii:et;d the' 4th February,

Cotton Textiles Cone

Second Amendment
er, 1967, published in
Notification No, 8. 0. 448
in Gazette of India ld’l't;d
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Vote on Account Bill, 1967,
which was passed by the Lok
Sabha at its sitting held on
the 28th March, 1987, ind

recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabla in regard to the s«id

lmtﬂ. BuLv

(iv) ‘In accordance with the provi-
slong of gub-rule (6) af rule
188 of the Rules of Procedure
and Conduct of Business In
the Rajya Sabha, I am direct-
ed t60 rmeturn herewith the

the Secretary of Rajya Sabha:—
(i) In accordance wity the pro=

wvisions of sub-rule (8) of rule
188 of the Ruley of Procedurs
and Conduct of Business n
the Ra)ya Sabha, I am direct-
ad to return herswith the
Appropriation  (Vote on
Account) Bill, 1967, which
was passed by the Lok Sebha
at its sitting held on the 27th
March, 1967, and transmitted
to the Rajya Ssbha for its
recomvmendations and to state
that this House has no recoms
mendstions to  make to the
Lok Sabha in regard to the
said Ball."

‘In accordance with the pro-
visions of sub-rule (8) of rule
1868 of the Rules of Procedure
and Conduct of Businesg in
the Rajya Sabha, I am direct-
ed to return herewith the
Appropristion  Bill, 1087,
which was passed by the Lok
Sabha at its sitting held on
1967, and

Appropriation (Rallways) Bill,
1967, which was passed by the
Lok Sabha at its smtting heid
on the 28th March; 1967, and
transmitted to the Rajya
Sabha for its recommendae
tions and to state that thia
House has no recommenda-
tions to make to the Lok
Sabha in regard to the sad
BuL

(v) ‘In accordance with the provi-

(vi)

siong of sub-rule (6) of rule
186 of the Rules of Procedure
and Conduct of Business in
the Ra)ya Sabha, I am direct-
return herewith the

priation (Vote on
Bill, 1967, which was passed
by the Lok Sabha at its sit
ting held on the 26th Msrch,
1967, and transmitted to the
Rajya Babha for Its recom-
mendations and to state that

(1l) In accordance with the provi- and Conduct of Business 18
Rajya Sabhe, I am direct-
B e e ‘ol:l'to’:ohsm herewith tum



